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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE AT PUNE. 

ORIGINAL APPLICATION NO. 14 OF 2025 (WZ) 

KAILAS NARKE  ... APPLICANT 

V/s 

M/s MAHARASHTRA ENVIRO 
POWER LIMITED AND OTHERS  ...     RESPONDENTS 

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 1 
(MAHARASHTRA ENVIRO POWER LIMITED) PURSUANT TO 

THE ORDER DATED 25.09.2025 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

1. This Additional reply is being filed in compliance with the order

dated 25.09.2025 passed by this Hon’ble Tribunal. It was recorded

in the said order that the Learned Counsel for the Applicant raised

an issue that Respondent No. 1 operated the Common Hazardous

Waste Transportation, Storage and Disposal Facility (CHWTSDF)

without Environmental Clearance (EC) until 2019 and that

Environmental Damage Compensation (EDC) should be levied for

this period.

2. At the outset, the Respondent No. 1 denies the allegation that the

facility was operating in violation of environmental laws. The

Respondent No.1 submits that under the regulatory framework

applicable at the time of establishment and commissioning, the

facility was not required to obtain a prior Environmental Clearance
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(EC). The submissions in support of this factual position are detailed 

below. 

3. The Respondent No.1 submits that a Request for Proposal (RFP) was

published by Maharashtra Industrial Development Corporation

(MIDC) in May 2003 for the selection of a developer for the design,

finance, construction, operation, and maintenance of the Hazardous

Waste Treatment, Storage, and Disposal Facility (HWTSDF) at

Ranjangaon.

4. The Project Scope under the RFP specifically mandated the

inclusion of Waste Heat Recovery Boilers. It was stipulated that

steam/power generation facilities using heat recovered from the

incineration/gasification of hazardous wastes shall be provided as

part of the project.

5. Following the selection process, an agreement was signed on

13.08.2004 between MIDC and the successful bidder, Shaktikumar

M. Sancheti Limited (now SMS Limited). Consequently, a Special

Purpose Vehicle (SPV), Maharashtra Enviro Power Limited

(MEPL) i.e. Respondent No. 1, was formed specifically for this

project.

6. As per the agreement, the facility is defined as a place for the

collection, treatment, storage, and disposal of hazardous waste, and

power generation by heat recovery by incineration from this

hazardous waste.

7. The Respondent submitted the Application for ‘Consent to

Establish’ (CTE) on 21.05.2005. The CTE was subsequently granted

by the Maharashtra Pollution Control Board (MPCB) on 27.10.2005.

Copy of the CTE dated 27.10.2005 is annexed hereto and marked as
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ANNEXURE – R-1. The facility was commissioned, and the first 

Consent to Operate (CTO) was granted on 26.12.2006. Copy of the 

CTO dated 26.12.2006 is annexed hereto and marked as 

ANNEXURE – R-2. At the time of the project's commissioning in 

December 2006, the facility was governed by the EIA Notification, 

1994 issued under the Environment (Protection) Act, 1986. A 

perusal of Schedule I of the EIA Notification, 1994 reveals that 

Common Hazardous Waste Treatment, Storage, and Disposal 

Facilities (TSDFs) were not included in the list of projects requiring 

prior EC. Schedule I enumerated 30 categories of projects, none of 

which pertained to TSDFs. Therefore, the establishment and 

operation of the facility in 2006 did not fall under the purview of the 

prior EC requirement as stipulated in the EIA Notification, 1994. 

Copy of EIA Notification, 1994 is annexed hereto and marked as 

ANNEXURE – R-3. 

8. The Respondent No.1 further submits that the EIA Notification,

2006 was published on 14.09.2006, wherein TSDFs were included

in Schedule I, making prior EC mandatory. However, the Ministry

of Environment and Forests (MoEF) issued a Circular dated

21.11.2006 titled “EIA Notification dated 14th September 2006 –

Interim Operational Guidelines till 13th September 2007 in respect

of categories of projects which were not in EIA Notification 1994”.

Copy of the circular dated 21.11.2006 is annexed hereto and marked

as ANNEXURE – R-4.

9. The Respondent No.1 submits that the Clause (ii) of the

aforementioned guidelines specifically envisaged that projects

which did not require EIA Clearance under the 1994 Notification but
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required it under the 2006 Notification, would not be required to 

take Environmental Clearance if their NOCs (CTEs) were 

issued before 14th September 2006. The Respondent No.1 submits 

that since the Respondent No.1 obtained its CTE on 27.10.2005 

(which is prior to 14.09.2006), the requirement of prior 

Environmental Clearance under the EIA Notification, 2006 was not 

applicable to the Respondent No.1. The allegations of the Applicant 

are misconceived, baseless and not tenable in the eyes of law.  

10. The Respondent No.1 submits that regarding the power generation

component, the EIA Notification 1994 envisaged EC for "Thermal

Power Plants," but there was no reference to power generated from

waste heat recovery. Waste Heat Recovery-based power plants are

distinct from Thermal Power Plants. Furthermore, the MoEF&CC

Office Memorandum dated 23.01.2019 clarified that setting up

captive power plants employing Waste Heat Recovery Boilers

(WHRB) without using auxiliary fuel does not attract the provisions

of EIA Notification 2006. Copy of the MoEF&CC Office

Memorandum dated 23.01.2019 is annexed hereto and marked as

ANNEXURE – R-5.

11. The Respondent No.1 submits that the facility was not legally

obligated to obtain prior EC under the EIA Notification, 1994, as

Common HWTSDFs were not listed in Schedule I. Further, due to

the valid CTE obtained prior to the EIA Notification 2006, the

facility was exempt from seeking fresh EC under the transitional

guidelines. The Respondent No.1 has consistently adhered to
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pertinent environmental regulations, including the Hazardous Waste 

Rules, 2008, and maintained valid CTE and CTO from the MPCB. 

In view of the above facts, it is most respectfully submitted that the 

allegation of operating without EC is legally unsustainable, and the 

demand for Environmental Damage Compensation (EDC) on this 

ground is liable to be rejected. 

Pune 

Date: 

Advocate for Respondent No.1 
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,MA'HARASHTRA P-OLLUTION.CONTROL BOARD

.,.
·•

Tel :. 2402 0781 / 2401 0437
Fax : 2402 4068
Vis/I /IS al ,
Website : http:f/mpcb.mah.nic.in
E-mail : mpcb@vsnl.net

Kalpataru Point,
2nd • 3rd & 4th noor,
Opp. Cineplanet,
Near Sion Circle, Slon (E).
Mumbai - 400 022.

RED/LSI

Order No.BO/ROHO/Pune/o6/B-:; S~ Date :~/t.2./2006

CONSENT TO OPERATE

Consent to Operate under Section 26 of the Water (Prevention and Control of
Pollution)Ad. 1974. as amended; under Section 21 of the Air (Prevention and Control of
Pollution)Act.1981, as amended and Authorization under Rule 5 of the Hazardous Wastes

• (Management & Handling) Rules, 1989 as amended, notified under the Environment
(Protection) Act, 1986 {To be hereinafter referred as Water Act, Air Act and HW Rules
respectively]is hereby granted to

Mis;Maharashtra Enviro Power Ltd.
(SPV of Mis. Shaktikumar M. Sancheti ltd)
Pl~~No. 56, MIDC Ranjangaon, Taruka- Shlrur,
Olst-Pune.

To operate a common facility as an operator for Collection, transportation, storage,
treatment and disposal of composite hazardous wastes (hereinafter referred as
GHWTSDF) subject,ed to the following conditions:-

1. The Consent to Operate is granted as an Operator of the facility under Rule 5
of Hazardous Wastes (Management & Handling) Rules, 1989 as amended, 2003
and to set up common hazardous wastes collection. transportation,
storage, treatment and disposal facility (CHWTSDF) at Plot No.56, MIOC,
Ranpmgaon, Taluka- Shirur, Oi.st- Pune.

2. The Consent to Operate is valid for the period up tc 30.11.2007

3. The installed and operating capacity of the CHWTSOF shall be as under :-

a} Secured landfill : 60,000 MT/Year {Stabilization and land fillable
Hazardous Waste and Incinerated ash i.e. @ 20%
of HazardousWaste Incinerated.

{b]Storage of H.W : 12000 MT

4. The CHWTSDF shall cater to the requirements of environments of environmentally
sound management as required.under the HW Rules for the landfillabre hazardous

ANNEXURE-R-2
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wastes generated .by the industries possessing valid authorization by Maharashtra
Pollution Control Board (MPCB) and operating ln the following MIDC and nearby
non-MIDC Industrial Areas, as per order of the Board No. MPCBIRO
{HQ)/HSMO/B-7026, dated 20/10/2005.

{a) Industries located in Ahmednagar, Kolhapur, Pune, Satara, Sangti & Solapur
District.

(b) Tin the common cHWTSOF for remaining areas of Maharashtra State are
established and operated in different parts of the State, expect for areas under
jurisdiction aUotted to CHWTSDF at TIC. Otst. Thane, CHWfSDF at Taloja,
Dist- Raigad and CHWTSDF .at Butlborl, Dist. Nagpur, hazardous wastes from
the areas other than mentioned above may also be accepted by CtiWTSDF at
Ranjangaon, Pune.

5.

(c] Depending upon the technical capacity and facilibility, hazardous wastes from
industries operating In non- MIDC Industrial areas and also industries operating
in MIDC areas within Maharashtra other than mentioned at Sr. No. (a) above
and a\J{horized by or prior pennjsslon of MPCB. can also be accepted· by the
CHWTSDF atRanjangaon, Pune.

MPCB will issues $Ulaible ameodment in the authorization issued under Rule 5 of
HW Rules. to the member industries generating hazardous wastes and.operating
in the areas mentioned at Sr. No. 4 [a to c)1directing them to send their wastes to
the CHWTSDF at Ranjangaon, through implementation of manifest stipulated in
the HW Rules. and through MPCB authorized hazardous waste Transporter failing
which. their authonzation shall be revoked, suspended or not granted.

The generators of the hazardous wastes utilizing the common facility of
CHWTSDF at Ranjangaon, Pune, shall be bound to PHY the costs to the
CHWTSDF Operator (on polluter pays principle as enunciated by the Honorable
Supreme Court of India) based on the criteria adopted by the MIDC in its RFP
(Request for Proposal) documents No. 3 based on which MIDC has entered ·into
an agreement with the CHWTSDF operator. The revision of costs involved in
CHVlfSDF operations shall be further governed accordingly. MPCB will issue
suitable direction In this regard lo all concerned.

6.

7. In case of variations in the quantities of hazardous wastes available for CHWTSDF
operati~ns, MPCB shall review, as may be required and revise the Jurisdiction of
the common area allocated to the CHWTSDF at Ranjangaon.

8. The Operator of the CHWTSDF shall only accept. the wastes covered under the
HWRules with prior approval of MPCB.

9. Transportation of hazardous wastes shall be done in compliance with the HW
Rules respectively and the guidelines Issued by CPCB In this respect from time to

2
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10.

time. Suitable transport vehicle, closed containers etc. shall be provided
commensurate with the nature. Characteristics of wastes. Transportation costs
shall be recovered from the waste generators in accordance with the RFP and the
agreement of MIDC with the CHWTSDF Operator.

The CHwrSDF operator shall be responsible for implementation of conditions and
criteria as laid down in the RFP document and agreement with MIOC.

The CHWTSDF Operator shall be legally bound under this authorization to co­
operate and comply with the directions as may be issued by MIDC In terms of its
agreementwith CHWTSOF Operator.

11.

Treatment and disposal of the hazardouswastes shall be done as under :
(a] SecuredLandfill
fa·1J Direct landftll
[a-21 Landfill after Treatment

(b] Physical-Chemical Treatment as required before landfill to stabiliZe
· the hazardous waste as the case may be.

13. MIDCbeingao authority notified under Rule 8 of HWRoles, shall coordinate with
the CHWTSOF Operator for Implementation of the project in accordance with its
agreement with the Operator. For this purpose, continuance of the role ·of the
Expert Committee for HWM set up by MIDC is envisaged for advice from time to
time and this may inter-alia include arbitration in terms of cost escalations and
dispute resolution.

12.

14. Laboratory

The CHWTSDF Operator shall set up the laboratory for analysis of hazardous
wastes in accordance with the provisions contained in the RFP document. The
laboratory shall have the capability to carry out the comprehensive and finger print
parameters analysis as may be necessary for treatment and disposal of the
hazardous waste. Th.e laboratory shall be adequately .staffed and equipped to
carry out the above work. The laboratory shall be responsible to maintain the
analytical records. .
Laboratory instruments and equipments as indicated in the RFP documents of
MIOC and the techno-business proposal submitted by the CHWTSDF Operator
shaU be installed and commissioned.. .Any additional instruments/equipments
required for sampling, storage, transportation, analysis etc. shall also be procured
by CHWTSDF Operator.

15. TransportationofWastes

The CHWTSOF Operator shaU also be responsible for safe transportation of
hazardous wastes as *transporte~ from HW generatedloccupier authorized by

3
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MPCB to CHWTSOF at Ranjangaon. Taluka - Shirur, Dist-Pune. The
transportation vehicle and containers shall be suitably designed to handle the
hazardous wastes and blo.medical wastes. The transporter shall carry/ display
the TREM card during transportation of the hazardous waste and comply with the
provisions under Motor Vehicl~s Act (MVA), 1988~as amended and rules made
hereunder and as per Guidelines of HW transportation issued by CPCB as
amended from time to time.

The CHWTSDF Operator shall be responsible for cleanup and remedial operation
In case of sAlllage, leakage or any other accidental/ incidental discharge of
hazardcus wastes at its own costs as consequences and shall keep the MPCB
suitably informed.
The transporter shall be responsible to maintaln the man ifest system.

16. The transporter shall ensure that the hazardous wastes are packed, based on the
composition in a manner sutaible for handling and transportation. The labeling and
packaging shall be easily visible and shall be such as to withstand physical
conditions and climatic factors. ,

17. The packaging, labeling and transportation of hazardous wastes shall be in
accordance With the provisions or rules made by the Central Government under
the Motor VehiclesAct, 1988and other guidelines issued from time to time.

18. All hazardous wastes containers shall be provided with a general label as given in
Form-8 of hazardous waste rules.

19 The Transporter shall not accept hazardous waste from an occupier/generator for
sforage,tte~tment for disposaJ unless it is accompanied by six copies of the
manifest (Form 9) as per the colour codes. The transpoter shaUgive two copies of
the manifest signed and dated to the generator/ occupier and retain 'the remaining
four copies to be used as prescribed in Sub-rule (5), In following manner.

Coov number with colour code Pumose

Copy 1 (White)
To ·be forwarded by the occupier lo the
concern Regional Officer, MPCB
To be retained by the occupier after taking

Copy 2 (Yellow) signature on it from the transporter and red=st
of the four copies to be cariied by the
tranoorter.

Copy 3 {Pink}
To be retained by the operator of the facility
after sicnature

Copy 4 (Orange)
To be returned to the transporter by the
operator of facilitv after acceotina waste

Copy 5 (Green)
To be returned by the operator of the facility to
concern ReQionalOfficer. MPCB

Copy 6 (Blue) To be returned by·the operator of the facility to
the occupier after treatment and disposal of
wastes

4
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The:transporter shall not export Qr ilnpprt any type of hazardous wastes.
"'· ,.;i~ ••.;,.·J1':l ---!':'a -- ~; . •. •

No pro<:e$Sing of hazardous wa~tessfl,aU~earned out by the transporter. ··
l::t~··~. ;~ ·\··· •... '-~~:. ~~~f~;~j-~·-,~~~--':"c,~~-'~ .. f.
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The contaiMts when used for packaging of the hazardous wastes should meet the
following requirements:·

8} Container shaU be of mild steel with suitable corrosion resistance coating and roll­
on-roll-off cover which may either be handled by articulated crane or by a flook lift
system works comfortabfy f"°r a large variety of wastes. Other modes of packaging
like collection in 200·L MS and plastic drums, card board cartons, PP and
HOPE/LOPE containers also works for variety of wastes. However, all such
container shoUld be amenable to mechanical handling. fhe design and use of
containers should be case specific.

b)

c)

It should be leak proof.;

In general, containers for liquid hazardous waste should be completely closed (in
fact sealee). There should be no gas generation due to chemical reaction and
therefore, no need for air vents; expansion due to temperature increaseJ deorease
nonnally does not need air vents,

d) container should be covered with solid lid or canvas to avoid emissions. -spillage,
and dust and to minimize odor generation both at the point of loading as well as
during transportation.

e) Container should be easy to handle during transportation and emptying.

f) As far as possible, manual handling of containers should be minimized.
Appropriate material handling equipments shall be used to load, transport and
unload centalners. This equipment Includes drum, dollies, forklifts, drum handling
equipments, lift gates and pallets. Drums should not be rolled on or off vehicles.

Where 2-tier or 3-tier ·storage is envisaged the framt! should have adequate
stre11Qthto hold the containers; ·

ij The multi-use containers should be re-usable. One way containers
(especial!~ 160 t-drums) are also allowed.

iij Loads are to be properly placed on vehicles. HW containers are· riot to
overhang. perch. lean or be placed in other unstable position. toad should
be secured with straps, clamps, braces or other measures to prevent
movement and loss. Design of the container should be sucn that_it can be
safely accommodated on the transport vehicle. ·

iU) , Dissimilar wastes shall not be collected in the same container. Wastes
1hall be segregated and packed separately. This is necessary to ensure
that each waste finds Usway to the right disposal pathway.
Occupier/ hazardous waste generator shall not resort to the dilution of
wastes (predominanUy organic wastes)

g)
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2. LABELING ~~

There are two types of labeling requirements:-
ij Labefing of individual transport containers (ranging from a print-size to tank) and
Ii] Labeling of transport vehicles.

All haznrdoos wastes containers must be clear1y marked with current contents.
The marking must be water proof and firmly attached so that they cannot be·removed.

Previous content labels, when different, should be obfiterated. Proper marking of
containers is essential.

Containers that contain HW must include the words "Hazardous Waste•. The
information on the label must include the code number of the waste, the waste type the
origin (name, address, telephone number of generator}, hazardous property (e.g.
flammable) and the symbol for the hazardous property (e.g. the red square wilh flame
symbol).

The label must withstand the effect of rain and sun.

Labeling of containers is important for tracking the wastes from the point of
generation upto the final disposal. Following are the requirements for labefing :-

a) The label should contain the name and address of the waste management facility
where it is being sent for treatment and final disposal.

b) Emergency contact phone numbers shall be prominently displayed. For example
respective Regional Officer of the State Pollution Control Board, Fire Station,
Police Station.

3. TRANSPORTATION :-

Following are the requirements, pertaining to the transportation of' hazardous
wastes.

a) Vehicle used for transportation shall be in accordance with the provisions under
the Motor Vehicles Act, 1988 and rules made there under.

b) Transporter shall possess valid authorization from State Pollution Control Board for
transportauon otwastes.

c) PUCC (Pollution Under Control Certificate) shall be property displayed.

d) Vehicles should be painting preferably in blue colour with white strip of 15 to 30
cm width running centrally all over the body. This rs to conciliate easy rectification;

7
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e} Vehicle should be fitted with mechanical handling equipment as may be required
for safe handflng and transportation of the wastes.

Q

g)

The words ·HAZARDOUS WASTE", shall be displayed on aft sides of the vehicle;

Name. of the facility operator or the transporter, as the case may be shall be
displayed.

Emergency phone numbers and TREM Card shall be displayed property.

Vehicle shall be fitted wi1hroll-on/roll-off covers if the ina!Vidual containers do not
possess the same.

h)

D Carrying of passenger expected tn the cabin and those working with the waste
haulers, shall be strictly prohibited.

k) Transporter shall carry documents of manifest for the wastes during Transportation
as required under the Hazardouswaste Rules, 1989, as amended. '

The truck shall be dedicated for transportation of hazardous wastes and they shall
not be used for any -other purpose.

Each vehicle shall carry first ajd kit and fire extinguisher.

Educational qualification for the driver shall be minimum of 1otn pass (SSC).
Drivers shall be properly trained for handling the emergency situation and safety
aspects involved in the transportation of hazardous wastes.

m)

n)

o) The. design of the trucks should be such that it should prevent spillages during
transportation.

Transporter shall promptly attend spillages/accident, if any, by providing suitable
remedial action as may be required and shall inform concern, agencies the
occupier. MPCB & Police.

Exposure of community to the odor, spillages and emission from hazardous waste
shall be avoided during transportation,

p)

q)

29. Emergency Preparedness Plan :

The CHWfSDF Operator shall prepare an on-site emergency plan and provide
adequate training to the staff at the facility. The emergency preparedness plan
shall be prepared and put in place prior to the commencement of CHWfSDF
Operations and shall be submitted to MPCB along wfth application for consent to
Operate. ·

8
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30. Conditions regarding WaterAct. :

a) Theapplicantshall comply with the provision of theWater (Prevention 7 Control of
Pollution) Cess Act, 1sn (to be referred as Cess Act} and amended Rules, 2003
there under :

b}

The applicant shall regularly subm~ to the Board the returns of water consumption tn the
prescribed form.and pay the Cess as specific under Section 3 of the said Act

The under water consumption for the following categories is as under :

i) Domestic ... 10 CMD
ii) Industrial Processing ... 100 CMD
iii) Industrial Cooling ... 05. CMD
iv} Agriculture/ Gardenlng ... 10 CMD

The daily quantity of tradeeffluent shall not exceed 75m3
(Including leachates from the CHWTSDF Operations which shall not exceed 20
M3).

c) The daily qua·ntity of sewage effluent from the CHWTSDF Operations shall not
exceed 8 M3

d) TradeEffluent:

Treatment :· The CHWTSDF Operation s.hall provide comprehensive treatment
system consisting of Primary/Secondary and/or Tertiary treatment as may be warranted
with reference to influent quality and operate, maintam the same oontlnuousfy so as to
acrueve the quatity of the treated effluent to the following standar-Osbefore disposal into
CETP or shall be sent to incinerator.

Sr. No. Parameters Standard
1 PH 5.5-9.0
2 ,BOD, 3 days 27° C 100
3 · Oil & Grease 20
4 Suspended solids 100
5 Residual Chlorine 1
6 NH3 (as N) 50
7 TKN (as N) 100
8 COD 250

9
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of Directorate of health Servi_peS, '·Department of Explosives. Inspectorate of
Factorial and Local Body. ln case of failure of pollutlon control equipments, ttle
production connected to itshall be stopped.

37. AH1he conditions of this Consent-,shall b& strictly implemented and the consent
order shaPbe displayed at a prominent location in the factory premises.

••- •,{ - I. ~. ,;:·•• - 1 •

38: · This is issued subject to said .sfteJdeotification and notification to be rssued·PY
Gov. of Maharashtra I Miiharashfra;lndustrial Qevelopmen,t Corporation,

1 -,.~~ ' t r.· ' ': .,
39. This is issued subjectto·TM~~i.~\!andflnariclal approyal~Y·the Com~tent .• ,.

" \. A\Jthori\y. . •.. ,·;{~ _".:'>:'-.::·.. ··._'1:_; ,, •· . . . . ·,,,>' , . . ..

~___:
( D. B. Boralkar ) ~
Member Secretary

~" "A' .•-~:-.To, ·!:: \:~.-~,.- \ ~- , .. ' • ~.:i r: Mis. Maharashtra Enviro PowerJ.td ..... ' ·'
(~·rvo{.M/$. s~"ktikuma?~t:sanc1'etlltCi.) ;·'
P~l No. 56.MIDC Ra!'janQ}lon.:r9~.Shi1JJf,:~
01st.:,Pune. " > , ·
Copy forwardedwith ~mplhrtents to :

· 1) Regional Officer,MPCB~Pune
2r Sub-Regional Officer, Pune-l. MPCB. Pune.
3) Chief Accounts Officer. MPCB; Mumbai.

• .<:" r :.
Received Consent fee of :•

Amount
Rs. 50000/-
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Ref.:~:Consent ,to, operate tssued-~Q}the,.CHWTSDF0"'8tor I ~cupier
' .~ ' '' '' ' ' 'ill • ~. ,. ""'" ' 'namely Mia. Ma~rashtfa Envlro Power.l.ttl., Pfof~o. 56, MIDC, Ran}angao.o,

Taluka- Shlrur, Dlat· Puna. #,"'" .' r'• ' ·..,i.~,~~-·;_1· • ·•' .._, " ~A~ f

All o~ratio~ involving coUectlon. ~~~port,,.st.o~e and disf>osal shah. Q<>mply
with'tne g,1ldelines I iegula~onsissued:l:~yCPQB;/·MoEF as'"may be adopted by ,, ·
the Mt'CB and St1pulated in the aUtho~tion ~nderRule 5 of the HW ~ules.' The
Operator shoukl ensure the hazardous wastes from'·the generators are·aecepted at
the4facility in' compllanee of the ~manifest,,notifled under t~e said rule.s..through

r>J -~- • '.""'l: ' _... ' ' ' 'HazardousWaste rransportedauthorjied'bY. ~PCB. I '.. • '!<"t ,' ' t'1 •..~~: : '~ .
.;.• t ..;-S~ :~,

~~•• :J.
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·~
't.

Charactarlz.8tloiti: ,
·-*'•,i:-

. - ~- .
._Gene.~aOoo,ofh$Zardous.wastes ~ll identify.and;pfoVide analysis report ineludl(lg
..¢Rlr:crit~n!l..ii0fthe:~~st$cof1Signinents. Tne·: ·oparator should efi§url:f that th·~
.""g~riqr:~tor.~erlyi~~~s.~qnJnfRf"J.~o~reg.~!dln9;t··:·1,..:·'..: . · . . .~.«::.~....:
. a. ·ThrO.~iii>Ot~ticf~process·thatgenera1esthe waste, with cruanlit1erand.

b. The phySi~I and chernlcsl description waste as perparameters
·-~

.~1...:·-:- . ~~ !"-.«'i ..~ ..." r:!~ "":,:.:-·.•~.•.. ~::~ . ' , ~., -=~ ~ ;.;_~ ~- . i

~·This aspectis oaslcally for making the waste more amenable for transport '.anC!11"~·
·•:,Ju~her tr.e.atm~11t.This oan ·fit,:aone, ,by "'way. qf;Jncine.rator ·neu~Jfzatlon, oil ~ .~grease ~nioV.a!,:chahge :1n fotm~tdew~tering:·et~';l~~as ~q,1.rend.er.·~H~)lW·?staless·.,.;~""~~

hazardous~ This' actiVity should- be" donednJ~ngineering like m~nnetand the' I "'' i·

· pollutioh -so generated would. hav& to b8."treate~fso as to meef'.'the"'standards .. 'l!
. stipulated in this consent order. · ·
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7. Pre-Transport:

7.1 The Operator shall not accept hazardous wastes from a generator unJesssix-copy
(with colour codes) manifest is provided by the generator. The transporter shall
give two copies of the manifest signed and dated to the generator and retain the
remaining 4 copies to be used for further necessary action prescribed in the HW
Rules.
This aspect shall jnclude the envisaged strength of fleet of hazarcjous waste:
transportation vehicles that the Operator desires to place In service. The transport
vehicle shall be designed suitably to handle and transport the hazardous wastes of
various characteristics. The transportation may include transferring of the
containers or contents. In both the cases, however, it has to be seen that non­
compatible wastes are not mixed. The wastes shaJl be transported in closed
containers at all times. Necessary precautions should be taken as envisaged
under the guidelines issued by MoEF in 1991, CPCG ln 1998 and Central Motor
Vehicles Rules, 1989, There should be a garage I workshop to inspect cushioning
springs) sparking form silencer, engine geeing hot, staring trouble. washing of
vehicles, closing arrangement etc.

7.2 Pre-transportation operations shall include pre-inspecton of tankers/ ccntainers
before filing, to check for cleanliness I washing followed by packaging labeling and
marking Drivers shoukJ be trained and knowtedg.eshould be proVided regarding
TREM (Transport Emergency) Cards and the manifest stations after unloading of
wastes and not in the generator's premises before loading of fresh waste. Old Iabel
shall be remoyed to avoid misleading message. Proper documentation shaJI be
done as per HW Rules. ·

8. Loading& Transportation

Since the transportatio·ncargo would be hazardous, it is essential that mechanical
loading of containers takes place with the help of mobife or in·built cranes / loading
equipment in the transportation vehicles meant for transporting the hazardous
wastes. Portable or inbuilt cranes should be en.gaged to lift the containers and
place them on the transporting vehicles. Spillages should be avoided through
.measures such as checking shock absorbing capacity of vehicles, road surfaces,
free board.in the containers, curvature of the roads, unsecured fastening of drums
etc. Manifest I shipping documents or a change of custody receipt books is
essential. A loca~on map may be prepared on·a daily basis where every entry of
hazardous waste load is shown.

9. Spillage Handling

9.1 SplJlageduring handling should be avoided by adopting good housekeeping
practices and upkeep of storages I handling equipment Operator would have to

14

1248



..
train transporting staff and provide- them with instructions to use I.he TREM
(Transport Emergency) Cards to deal with fries and accidents and should equip
them with road sings, placards, etc. This respect should also be, covered under theinsurance scheme. ·

9.2 The Operator shall immediately inform MPCB and other regulatory authorities in
case of spillage, reaJcage or other accidents during transportation.

10. Waste Treatment I Stabilization

10.1 Waste Treatment /.Stabilization is. a process designed to convert' hazardous
wastes in the form. of non-aqueous liquids, semf-solids or reactive solids in to less
teachable solids that can be then deposited directly into the secured landfill. The
treaJment I stabilization operations will be carried out for all wastes Identified for
the purpose so as to mintmize their contaminant leaching potential. This will
change the nature of these waste to a less hazardous category. Treatment I
stabilization could involve immobilization of leachable materials. by fixation of non.
reactive sol.ids,. reduction of volume, reducing contaminant level of organic I
Inorganic components, Selection of technology would depend on the nature of
waste, physical properties, option for technology applications cost etc. The treated
wastes will be assessed for compaUbility with other wastes as with liner systemused before being land filled.

10.2 The term treatment /.stabilizati'on is intended to cover a number of mechanismsfncluding.

(a) Immobilization I Chemical' Flxatfon: The chemical binding of contaminants
within a cemenijng structure to reduce the mobility or leach ability or ll1~waste constrtuent

I1,,.

(b) Encapsulatlon: The occlusion or entrapment of contaminant particles
within a solids matrix.

(c) Solldlfication: The conversion of slurries that do not readily de-waste into
solids by addition of sorrdification and absorption agents.

0.3 General Operations for waste treatment I stabilization may include
(a) Receivingwaste and its storage at design~ place.
(b) Reagent addition· as per the pre-estimated place.
(c) Mixingandcuring.
(d) Thermal treatment to remove moisture. organic etc.
(e) Analysis of the stabilized sample.
(f) Transfer of stabilized material to landfill.

15
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10.4 Ambient Odordue 111CHWfSOF operattonshas to be neutralized by the operator.

11.0 Placing bulks, containerized, or non-containerized fiquid hazardous wastes
oontalning l'ree liquids (Whetheror not absorbent have been added, Jlqulds1hat
have absorbed I biodegradable materials and liquid thal have becenstabilized by
absorbents but will release Mquldswhen compressed under norma1pressure tha1
might occur during and •lier land tiling in the landfill ls prohibited regardless of tho
fP.ngth oftime, presence of liners er leachate collection system.

11.1 The Opera1or ahal use the Paint filter liquid lest (Pfll) lo comply With
requirement This t~ determines whether the waste can be accepted to landfill. II
the work does not pass the Pf l T, it must be lreated before n can be placed in thelandfill.

12.0 Waste treatment I stabilization would have to be performed on all wastes that find
their final disposaj Into the secured landfill but do not meet the landfill diSposatcriteria (placed at Annexure-f of thls schedule).

13.0 ldenUfication of parameteni required for waste treafmenl/ stabilization.

Waste treatment I stabillzaUon parameters shall include both physica1 and
chemical tests. Physical tests shalt be performed 10 characterize wastes before
and aner stabilizations/ solidification I treatment The chemical tests •half primarily
be the leaching tests, which will be conducted to evaluate the performance otspecific treatment PfOCesses.

14.0 Analysis protOCO(to COnlirmlreatmentIstabilizations of waste.

The operator has to conduct and document the results of the folloWing physical
tests applicable to incoming waste as Well as on treated I stabilized hazardous
waste. The physical lests shall be classified Into the fol10W1n9 categoties.

Test . f Purpose
. index Properly - Particles size analysis f To deietmine the particle size dlslrfbutlon of

SA) a material.
l.!oislure Content - paint lifter liquid lest TTo determine the presence of free liquids in
(PFLT) a represenlaUve sample of bulk of non­

containerizecf waste.

To determine the relation between moisture
content and densltv of t'1e waste

- Fallino head J io measure the raf'e a1 which ~ater will

16
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To evaluate how cohesive the stabilized .
materials behave under mechanical stress.
To evaluate a stabilized wastes ability to
withstand loads over a larae area.

Cone Index (Cl) To evaluate a stabilized wastes stability and
bearina canacl

Durability TesUng - Wet dry durability
(WOO)

To determine how the stabilized waste
behaves or degrades after repeated wet-dry

cles.

14.1 Chemical Test : Leading tests shall be used in evaluating the performance of
treatment I stabilization I solidification processes for wastes as per the
recommended TCLP procedure for the identified crremJcal constituents In the
stabilized waste. The waste stabilized should meet the BOAT standards of USEPA
before their disposal to secured ;fandfiUtill the Indian Standards for BOAT are
notified. It should be as per the criteria specified in Table 1 of this consent for
disposal of hazardous waste directly in to the secured land fdl.

15.0 Storage at CHWTSDF :
Separate are shoul~ be earmarked for storing the waste at CHWfSOF. The
storage area may consist of different cells for storing different kinds of hazardous
wastes. In designing these cells, the following points. may be taken into
consideration.

(a) That ignitable, reacnve and· non-compatible wastes should be stored
separately.

I

(b) That wastes containing volatile solvents or other low vapour pressure
chemicals should be adequately protected from direct exposure to sunlight.

(c) The storage are should have a proper containment system. The
containment system should have a collection area to collect and remove
any leak, spill or precipitation.

(d) It should be designed ln such a way that the floor level of the storage area
is least 150 mm above the maximum flood level.

(e} The operator should put in place a system for inspection of the storage
area to check the conditions of the containers, spillages, leakages etc and
maintain proper records as may specified by MPCB in the authorization to
operate CHWrSDF.

17
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(f) The· hazardous wastes should not be stored for more than 2 weeks at thfs
temporary stor~gearea.

{g) In case the waste is not in accordance with the authorization Issued by
MPC8 to the generator, the operator shall reject the wastes. Information to
this effect shall be immediately sent to MPCB for advice.

16.0 Posttreatment:

Even after complete treatment there may be some residues left and care of this
post treatment residue has to be taken through physico-chemical, biological
treatment Le. separation of oU, de-water sludge, mother liquor during solvent
recovery rea-ppearanc;eof leachates, incineratots ash. Saft treatment and disposa1
of these waste shall be done within the CHWfSOF.

17.0 secured LaJldflll :

17.1 Piior to the placement of wastes in the secured landfill, an engineered capping
over the surface shall be placed after completion or work daily so as to minimize
the rnfiltration of rainfall.

17.2 During rains, the secured landfill would have to be capped provisionally in order to
prevent ·en1ry of rain into the landfill and storage area and avoid leach ate
generation. The operator shOuld maintain a run on control system capable of
preventing flow on to the active portion of the landfill as well on the storaQe areas.
The nm off from the areas in proximity to the CHWTSDF sUe would have to be
diverted away from the site. Location map ofthe landfill showing disposed wastes
would have to be prepa1ed and continuously updated for monitoring and
precautionary purpose.

18.0 LeachateTreatment and Disposal
Having considered leach ate quantity, and the variations associated, it is also
essential to identify the components of the leach at that are to be treated or

removed such as '.
(a) Removal of high concentrations of degradable organic compounds.

(b) Removal of high concentrations of non-degradable organic compounds.

(c) Removal of varying concentrations of specific hazardous organic.

{d) Removal of varylng concentrations ot specific hazardous inorganic,,

18
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{e) Removal of ammonfa.

(f)

(g)

(h)

(I)

Q)

Oenitrification of nitrates I nitrites.

Removal of Qdors Including sulphides.

Removal of'suspended solids.

Disinfection {if required)

The leach ate shall meet the Leach ate disposal standards depending upon
the disposal made as Specified In table 2 of this consent, if not disposed inthe incinerator. ·

19.0 Monitoring:

19.1 Monitoring Is essential because it gives final sfgnal about the success of freatment
in converting the hazardous waste to a no hazardous waste. It also allow timely
intervention in case of leakages. of pollutants before they could read to seriousaccidents.

19.2 Monitoring shall be done Withbenchmarking the present environment in its original
state i.e. before CHWTSDF is brought into construction or operation. Monitoring
will continue during the operation and will go on during the post closure phase too.
Monitoring shall ha11e te>.bedesigned for various environmentaliacets such as:

(b) Surface waters - Monitoring of waters at locations upstream, downstream
and adjoining local nallab I river ts necessary. It is also necessary to collect
the sample of surface waters of the impoundment as well as the benthal
deposit of the stream.

Groundwater - Samples should be collected from specially dug wells one
on the up gradient and at least three on the down gradient and deep
enough.

(c)

(d)

(a) AJr - Regular monltonng at upwind. downwind and at three stations at 120
angle around the CHWTSDF is necessary. The locations of these stations
depend on the stack height and locations of any particular ecologically ,.
sensitive feature. Sample should be collected from stacks, vents and ducts
as per emission regulations stipulated by CPC8'.

Soil - Samples of surrounding soil at ground level should be collected in a
circular grid as per CPCB guidefines.

19
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(e) Vegetative cover - To assess the mal effect occurrence, tnspection of
vegetative cover is necessary along the periphery of the site.

: 1

Biological indicator - By plating sensitive plants in all directions and at
different distances and to note periodically the health of each plant.

(g) Complaint ••.Complaint oriented monitoring and redressal will have to be
done from time to time before it becomes an is.sue throlUing the entire
project under public pressure or with the public Interest Utigations. The
complaints may be on aesthetics such as odour, hazardous accidents,
noise, colouration or imparted tastes to wen water and ill-health effects in
residential area around the CHWTOF.

20.0 Closure & Post facllltles :

20.1 The landfills have certain design capacity and are bound to get filled up in certain
,period. They will have to be guarded thereafter for a period of SOyears after
closure. Monitoring would have to be continued to check for leakages and remedial
measures.

20.2 The closed site will have to be looked after to avoid any disturbances created by
run on and run off storm waters, stray cattle's and ignorant humans.A fenced area
with security is an essentlaf part along with routine monitoring and rectification
efforts. A closure and post closure planwill have to be preparedwhich include the
following..

A description how each of this units In the CHWTSDF will be closed.(a)

(b) A description of how final closure of the entire CHWTSDF will be
conducted.

(c) An estimate of the leaches and other hazardous waste residues that may
be generated on site at any time during closure I post closure life of
CHWTSOF.

(d) A description of the steps needed to remove or decontaminate all
hazardous waste residues generated during post closure period of the
operations.

A sampling and analysis plan to know as to how much decontamination will
be necessary.

(e)

(f) A timetable of commencement of closure prospects and completion.

20
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•.

20.3 in practice the post closure care shall Jncruda:

(a) Eliminationall free liquid by either removing the liquid washes I residues
from landfill/ impoundment or by solidifying them.

Stabilization of the remaining waste and waste residue to a bearing
capacity sufficient to support a final cover.

Installation of! final cover that provides long term minisation of infiltration
info the closed uni'

(b)

(c)

(d) In course of time, the material inside a landfill is likely to face setting or
subsidence in.a small way. The cover be such that au such subsidence of
support. It should not get cracked but its integrity bemaintained.

Provide drainage diversion to prevent any run-on.(e)

(f) To grow an appropriate vegetation on the top of the cover.

21 Record ~eeping

(a) Hazardouswastegeneration
• Category number
• Category
• Origin of rnanuf acfuring activity.

A day·to day record with weekly, monthly, quarterly and annual extracts fs
required. Operator shall have to devise a separate format for daily record or
logbook. This shaJI include:

(b) Description of hazardouswaste.
• Physical form
• Chemical form
• Quantity (volume & weight)

(c) Details of ·
• Daily method of stora9e of hazardous waste
• Daily method or treatment of hazardous waste

(d) Detailsof transportation
• Name and address of consignee of package
• Mode of packing

21
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• Mode <lf°transporta1ion
• Date oNransportation
• Qua~tity'transported

(e} Detailsof:~isposal·of hazardouswaste(datewise)
• Date of disposal
• Concentration of hazardous material in the final waste form
• Site of di,sposal (identify the Jocation on the relevant layout citawing for

reference)
• Method of disposal

{f) Data on environmentar surveillance
• Date of measurement
• Ground water (sampfin9 locatfon, depth:of sampling, tesufts)
• Soll (sarnpUn9 location, depth of sampling, results)
• Air (samPJfng location, data)
• Any other (keep recordJ

{g) Detailsof hazard~us wastereusedI recycled
• Quanmy of waste received to site
• Quantity_ of waste minimized by reuse and recycle
• Final quantity of waste subjected to final landfill or ineimeration mode

ofdiSposal

(h) ·Detailsofwisfe disposal operations
.''.;.:

Q) Qe.scription ofhazardous waste
· • Physical-form and contents

• Chemfea(form
• Total volume of hazardous.waste disposed
• No. ?f pa~kages

(j) Mod& oJtransportation of the site of' disposal.

(k} Siteofdisposal

(I) Briefdescriptionof methodof disposal.

(m) Dateof qi~pr.>,sal

(n) Remar.kOik7 discrepancy in manifest etc)

(o) Oetaffs of ~nvlronmenlaf surveiUance
• Oat~ of:mf)asuremenf

22
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•.

• Ground water (sampling location, depth of sampfing, results)
• Soil (sampling location, depth of sampfing, results)
• Air (~mpllng location1 data)
• Any other (keep record)

(p) AccidentReporting
• Date and tim~ of accident
• Sequence of event leading to accident
• Name of hazardous waste involved in the accident
• Chemical data -sheet assessing effect of accident on health and

environment
• Emergency measures taken
• Step to prevenf recurrence of such wastes

(q) The operating agency shall also maintain a record of 1t1spectionsand visits
of officials from MPCB, CPCB, factory Inspector, MIDC, Environment
Department GoM. MoEF & Local authorities. This should be followed by
compliance report.

22 Safety; security, contingency plans, risk management and emergency procedures.

22.1: Safety - Safe work environment shoufd be considered, provided and maintained
for the staff by operator. Safety and security considerations should be made for all
facts like pretreatment at generator's site, loading, transportation and unloadJngof
hazardous waste, spiDcontrol, treatment and disposal, laboratory and aJso in the
post closure period. Personal protection equipment and fire control system should
be provided at site (e.g. fire extinguishers sand pails etc., water tanks). Training
a~ndmock driUs etc. should be conducted with staff for emergency situations. A
complete primary health unit with medicines/ antidotes would have to be provided
a per the factory act, 1948 and 1987.Aspects. like ventilation illumination and safe
duration of limited working hours would also have to be considered. Periodical
check-up of health shall be undertaken and the persons be kept rotated. This
should also cover other emergencies like snake bite of sabotage. EIA
reecmmendauens, $tatutory rules and regulallons act, etc. should be considered
while providing for this aspect of operations.

22.2 Security : Entry of persons or livestock shall be prevented both during operations
and post closure period. Artificial barriers like fence, watchtowers should be
provided. Entry hates shall be minimum and preferably one only apart from
emergency gates. Cautionary boards in appropriates language and in readable
letter size shall be displayed at various locations within ands on the periphery of
the CHWTSDF. Register of entry ands exist shall be maintained.
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22.3 Risk management. ConUngency Plans & Emergency procedures: An on site
contingency plan and emergency procedure shall be prepared and approved from
district emergency officer who in tum will prepare the off-site management plan.
The contingency plan shall describe the reprocess in case of fires, explosion,
unforeseen acts or events, sudden releases due to natural calamity. The strategic
administrative arrangements with local police, fire dept medical facmtles .of the
area, dept dealing safety, health & environment officer of MIDC and revenue
authority shall be designed. Latest phone and fax numbers of concerned
authorities shall be printed and distributed. Evacuation plan with evacuation route
shall be demonstrated by mock drllls. Documentation should be immediately
prepared for benefits of future planning. Other consideration as per EIA have to be
integrated within this aspect of the operations of the CHWT'SDF.

23.0 Public Consuttatfon

Precaution will have· to be taken by the operator to satisfy any peculiar situation as ,
may be demanded· by the people (elating as aesthetics, discomfort etc. Regular
Public Consultation and awareness programme shall be undertaken

24.0 Greenbelt .
A green belt of 20 meters should be provided at the periphery at the site to have
better visuaJ impact. to protect the surrounding environment by abating gaseous
and particulate pollution as well as reduce the noise levels and to protect area from
the cyclonic winds. The plant species should be per EIA, and MoEF/ CPCB
guidelines.

25.0 Occupationa1 HeaHh

25.1 This is a CHWTSDF where an kinds of hazardous waste are getting collected.
Workers and staff are exposed to high revels of toxins, pollution and pathogenic
environment There ls high risk of occupational hazards at such sites. It is.
therefore essential to formulate a health poficy/ plan for the workers by the
Operator. Periodical checking of workers should not show any deteriorating in their
inmunity leve{s. A medical room, concession for workers in working hours, not
employing the people of tender age or old ag·e, earfy retirement benefits, dally
nutritional support. group insurance scheme and other such measure shall have to
be adopted.

25.2 All above aspects inter-alia as prescribed under the Factory act. 1948, amended. tn
1987 and the rules framed there under will have to be complied with. The detailed
risk analysis as per the technology adopted, and an on risk mitigation plan should

24
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•

be prepared and the Impact on the occupational health of the workers should be as
mitigates as identified In the plan.

2-r' Waste acceptance criteria for disposal of hazardous wastes into the secured fand
is placed at Appendix-I of this schedule.

JM!)~_. -
( D. B. Boratkar}

Member Secretary
M.P.C.Board

Mumbai
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..
Appendix - I

CRITERIA FOR DISPOSAL OF HAZARDOUSWASTES DIRECTLY INTO THE
SECUREDLANDFILL

Leachate Quality Concentration
pH 4-12
Total Phenols < 100·mg/I
Arsenic < 1 mg/I
Lead < 2 mg/I
Cadmium < 0.2 mg/I
Chromium - VI < 0.5 mg/I
Coooer < 10 mg/I
Nickel < 3 mg/I
Mercurv < 0.1 mg/I
Zinc < 10mg/I
Fluoride < 50 mg/I
Ammonia < 1000 mg/I
Cyanide < 2mg/I
Nitrate < 30 mg/I
Absorbable organic bound chlorine < 3mg/
Water soluble comp0onda expect salts <10%
Strenoth
Transversal Strength (\/ane Testlna> > 25 KN/M£
Unconfined Compression Test > 50 KNIM'
Axial Deformation 20%
Dearee of Minerali:zation or Content of Omanic Materials (Original sample)
Annealing loss of the dry residue at 550" C < 20 Wt. % (for non-

biodegradable waste)
' ' < 5 Wt. % (for biodegradable

' waste)

Extractable Llpophflc contents (Oil & Grease) 1<44Wl%

• Leachate quality is based on Water Leach Test,

26
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Appendix -11

TABLE 2 : LEACHATE DISPOSAL STANDARDS

Sr. No. Parameters Standards mg/I)
" lnJand Martine. CETP

'" surface STP see note-I coastal
water area

Additional oarameters.Recommended
1 Adsorbable Organic 0.5 0.5Halooens (AOx) - -
2 Poly Aromatic 0.06 .. ·- 0.06· Hvdrocarbons (PAH) each
3 Benzene 0.14 -- -- 0.14
4 . Totue.ne 0.08 - - 0.08

Xylene (suni of 01m, p-
.

5 0.32 - -- 0.32xvlene)

I. In addition to the above, General Standards for discharge of environment
pollutants part-A : Effluent notified vide G.S.R. 422 (E) dated 19/511993 and
published in the Gazette No. 174 dated 19/S/1993 under Environment (Protection)
act, 1986 and rules made there uncer, shall also be applicable for disposal of
leachate into sewage treatment plant, common effluent treatment plant and inland
surface water bodies or coastal areas.

2 For each CETP ant its constituent units, the Staie Pollution Control Board will
prescribe standard as per the local needs and conditions, these can be more
stringent than those prescribed above. However, In case of clusters of unit, the
State PollutionControl Board may prescdbe sutaible limits.

3. Bioassaytest may be substitutes, by Fish Toxicity test and a dilution factor 2 rnay
be considered.

27
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Environmental Impact Assessment of Development Projects

New Delhi, the 27th January, 1994 .

( as amended on 04/05/1994 )

1. S.O.60(E) Whereas a notification under clause (a) of
sub- rule (3) of rule 5 of the ' Environment (P.rotection)
Rules, 1986 inviting objections from the public within sixty da-ys

r ,

from the date of publication ohhe said notification, aga inst the
intention of the Central .Government to impose re s t ri ct ion s ,
and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India
unless environmental clearance has been accorded by the
Central Government or the State Government in accordance
with the procedure specified in that notification was publ ished
as 8.0. No. 80(E) dated 28th January, 1993;

And whereas all objections received have been duly
considered ;

Now, therefore, in exercise of th e powers conferred by
sub-section (1) and clause (v) of sub -section (2) o f sect ion 3 of
the Environment (Protection) Act , 1986 (29 of 1986) read wit h
clause (d) of sub-rule (3) of rule 5 of the Environment (Prot ecti on )
Rules, 1986, the Central Government here by directs that on

3
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and from the date of publication of this notification in the
Official Gazette expansion or modernization of any activity (if
pollution load is to exceed the existing one) or a new project
listed in Schedule I of this notification shall not be undertaken
in any part of India unless it has been accorded environmental
clearance by the Central Government in accordance with the
procedure hereinafter specified in this notification.

2. Requirements and procedure for seeking environmental
clearance of projects:

I.(a} Any person who desires to undertake any new project or the
expansion or modernisation of any existing industry or project
listed in Schedule I shall submit an application to the Secretary.
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified
in Schedule II of this notification and shall be accompanied by
a project report' which shall" inter alia, include an Environmental
Impact Assessment Report/Environment Management Plan
prepared in accordance with the quldelines issued by the
Central Government in the Ministry of Environmerit and Forests
from tim'e to time.

(b) Cases rejected due to submission of insufficient or inadequate
data and plans may be reviewed as and when submitted with
complete data and plans. Submission of incomplete data or
plans for the second time would itself be a sufficient reason for
the Impact Assessment Agency to reject the case summarily.

II. In case of the following site specific projects:

(b) pit-head thermal power stations:

(c) hydro-powe r. major irriga tion projects and/or thel r combin at.on.

4
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including flood control;

(d) ports and harbours (excluding minor ports):

(e) prospecting and exploration of major minerals in areas above
500 ha ..

The project authorities will intimate the location of the
project site to the Central Government in the Ministry of
Environment and Forests while initiating any investigation and
surveys. The Central Government in the Ministry of Environment
and Forests will convey a decision regarding suitability or
otherwise of the proposed site within a maximum period of thirty
days. the said site clearance shall be granted for a sanctioned
capacity and shall be valid for a period of five years for
commencing the construction, operation or mining.

III.(a) The reports submitted with the application shall be evaluated
and assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a Committee of Experts, having a
composition as specified in Schedu'le-III of this Notification.
The Impact Assessment Agency (IAA) would be the Union
Ministry of Environment and Forests. The Committee of Experts
mentioned above shall' beconstituted by the IAA or such other
body under the Central Government authorised by the IAA in
this regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises
at any time prior to, during or after the commencement of the
operations relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of docurnents
and data, furnished by the project authorities, supplemented
by .d ata coil ected duri ng vis its t 0 site S 0 r f a (; t o r I i:l S . I I
un dert aken, and in tera ction wit h affee ted pop u Ia. t ion and

5
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environmental groups, if necessary. Summary of the reports,
the recommendation and the conditions, subject to which
environmental clearance is given, shall be made available
subject to the public interest to the concerned parties or
environmental groups on request. Comments of the public may
be solicited, if so decided by Impact Assessment Agency, within
thirty days of receipt of proposal, in public hearings arranged
for the purpose after giving thirty days notice of such hearings
in at least two newspapers. Public shall be provided access,
subject to the public interest, to the summary of the reports/
Environmental Management Plans at the Headquarters of the
Impact Assessment Agency.

The assessment shall be completed within a period of
ninety days from receipt of the requisite documents and data
from the project authorities and completion of public hearing,
where required, and decision conveyed within thirty' days
tnereafter.

The clearance granted shall be valid for a period of five
years for commencement of the construction or operation.

No construction work, prelim inary or otherwise, relating
to the setting up of the project may be undertaken till the
environmental and/or site clearance is obtained.

IV. In order to enable the Impact Assessment Agency to monitor
effectively the implementation of the recommendations and
conditions subject to which the environmental clearance has
been given. the project authorities concerned shall submit a
half-yearly report to the Impact Assessment Agency, Subject to
the public interest, the Impact Assessment Agency. shall make
compliance reports publicly available,

V. If no comments from the Impact Assessment Agency are
received within the time limit. the ~Jroiect wculd be deemed to
have been approved as oropo scc cy cro.ec: 2utncritl8S,

6
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3. Nothing contained in this Notification shall apply to:

(a) any item falling under entry nos. 3,18 and 20 of the 8chedule­
I to be located or proposed to be located in the areas covered
by the Notifications 8.0. NO.1 02(E) dated 1st February. 1989;
S.O. 114(E) dated 20th February. 1991 8.0. No. 416(E) dated
20th June, 1991 and 8.0. No. 319(E) dated 7th May. 1992.

(b) any item falling under entry Nos.
1,2,3,4,5,7,9,10.12,13,14,16.17.19,21,25 and 27 of
Schedule-I if the investment is less than Rs. 50 crores.

(e) any item reserved for Small Scale Industrial sector with
investments less than Rs. 1 crore.

4. Concealing factual data or submission of false, misleading
data/reports, decisions or recommendations would lead to the
project being rejected. Approval, if granted earlier on the basis
ot.talss data would also be to be revoked. Misleading and wrong,
information will cover the following:

-- False information.
-- False 'data.
-- Engineered reports.
-- Concsallnq of factual data.
-- False recommendations or decisions.

( No. Z-12013/4/89-IA-I)

R. RAJAMANI. Secy.
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SCHEDULE -I
(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL
CLEARANCE

FROM THE CENTRAL GOVERNMENT

1. Nuclear Power and related projects' such as Heavy Water
Plants, nuclear fuel complex, rare earths.

2. River Valley projects includinq hydel power, major irrigation
and their combination including flood control.

3. Ports, Harbours, Airports (except minor ports and harbours).

4. Petroleum Refineries including crude and product pipelines.

5. Chemical Fertilizers (Nitroqenous and Phosphatic other than
sinole superphosphate).

6. Pesticides (Technical).

7. Petrochemical complexes (Both Olefinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caprolactam, LAB
etc. and production of basic plastics such as LOPE, HOPE. PP,
PVC.

8. Bulk drugs and pharmaceuticals.

9. Exploration for oil and gas and their production, transportation
and storage.

8
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10. Synthetic Rubber.

11. Asbestos and Asbestos products.

12. Hydrocyanic acid and its derivatives.

13.(a)Primary metallurgical industries (such as production of Iron and
Steel, Aluminium,Copper,Zinc, Lead and Ferro Alloys).

(b)Electric arc furnaces (Mini Steel Plants).

14. Ch lor-alkali industry.

15. Integrated paint complex including manufacture of resins and
basic raw materials required in the manufacture of paints.

16. Viscose Staple fibre and filament yarn.

17. Storage oatrerles integrated with manufacture of oxides of 'Iead
and lead antimony alloy.

18. All tourism projects between 200m--500 meters of High TiLle
Line or at locations with an elevation of more than 1000 meters
with investment of more than Rs. 5 crares.

19. Thermal Power plants.

20. Mining projects (major minerals) with leases more than 5
hectares.

21. Highway Projects.

22. Tarred Roads in Himalayas and/or Forest areas.

23. Distilleries.

24. Raw Skins and Hides.

9
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25. Pulp, paper and newsprint.

26. Dyes.

27. Cement.

28. Foundries (individual).

29. Electroplating.
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SCHEDULE -II

(See Sub-para I(a) of Para 2)

APPLICATION FORM
1. (a) Name and Address of the project proposed:

(b) Location of the project:
Name of the place:
District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station:

(c) Alternate sites examined and the reasons for selecting
the proposed site:

(d) Does the site conform to stipulated land use as per local land
use plan:

2. Objectives of the project:

3. (a) Land Requirement:
I

Agriculture Land:
Forest land and Density of veqetatlon;
Other (specify):

(b) (i) Land use in the Catchment/within 10 kms. radius of the
proposed site:

(ii) Topography of the area indicating gradient, aspects and
altitude:

(iii) Erodability classification of the proposed land;

(c) Pollution sources existing in 10 km. radius and their impact on
quality of air, water & land:

(d) Distance of the nea rest National Park/San ctuary Biosphere

1 1
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Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

(1) Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site;
(b) Max./Min./Mean annual temperature
(e) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(e) Ambient air quality data:
(1) Nature & concentration of emission of SPM,Gas (CO, CO

2
, NOx,

CHn etc.) from the project.

5. Water balance:

(a)' Water balance at site:
(b) Lean season water availability:
(e) Source to be tapped with competing users (River,Lake, Ground,

Public supply):

(d) Water quality:
(e) Changes observed in quality and quantity of ground wafer in the

last 15 years and present charging and extraction details:
(f) (i) Quantum of waste water to be released with treatment

details:

(ii) Quantum of quality of water in the receivjnq body before and
3.fter disposal of solid waste:

(iii) Quantum of waste water to be released on land and type of
land:

12
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(g) (I) Details of reservoir water quality with necessary Catchment
Treatment Plan;

(II) Command Area Development Plan;

6. Solid wastes:
(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal method: .

-. ·7. . Noise and Vibrations:

(a) Sources of noise and vibrations;
(b) Ambient noise level:
(e) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

8. Power requirement indicating source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed:

9. Peak labour force to be deployeQ giving details of:
Endemic health problems in the area due to waste
water/air/soil borne diseases: '.
Health care system existing and proposed:

10 ..(a)Number of village and population to be displaced:
(b) Rehabilitation Master Plan:

11. Risk Assessment Report and Disaster Management Plan:

12. (a) Environmental Impact Assessment
(b) Environment Management Plan :
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

. 13

} Report prepared as per
} guidelines of MOEF
} issued from time to tirns
} .
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13. Details of Environmental Management Cell:

I hereby give an undertaking that the data and information
given above are true to the best of my knowledge and belief and
I am aware that if any part of the data/information submitted is
found to be false or misleading at any stage. the project be
rejected and the clearance given. if any. to the project is likely
to be revoked at our risk and cost.

Signature of the, applicant,
with name and full address

Date:
Place:

Given under the seal of
organisation on behalf of

whom the applicant is signing

In respect to ltern for which data are not required or is not
available as per the declaration of project proponent. the
project would be considered on that basis.

14
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SCHEDULE III
( See sub-para III(a) of Para 2)

COMPOSITION OF THE EXPERT COMMITTEES FOR
ENVIRONMENTAL IMPACT ASSESSMENT

I. The Committees will consist of experts in the following
disciplines:

(I) Eco-System Management

(II) Air/Water Pollution Control

(III) Water Resource Management

(Iv) Flora/Fauna Conservation and Management

(v) Land Use Planning

(vi) Social Sciences/Rehabilitation

(vII) Project Appraisal

(vIII) Ecology

(Ix) Environmental Health

(x) Subject Area Speciaiists.

(xl)Representatives of NGOs/Persons Concerned With
Environmental Issues.

2. The Chairman will be an outstanding and experienced ecologist
or environmentalist or technical professional with wide

15
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managerial experience.

3. The representative of IAA will act as Member - Secretary.

4. Chairman and members will serve in their individual capacities
except those specifically nominated as representatives.

5. The membership of a Committee shall not exceed 15.

16
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EXPLANATORY NOTE REGARDING THE JMPACT
ASSESSMENT NOTIFICATION
DATED 27TH JANUARY, 1994

1. Expansion and modernisation of existing projects

A project proponent is required to seek environmental
clearance for a proposed expansion/modernisation activity if
the resultant pollution load is to exceed the existing levels. The
words "pollution Load" will in this context cover emissions.
liquid effluents and solid or sem i-s olid wastes generated. A
project proponent may approach the concerned State Pollution
Control Board (SpeS) for certifying whether the proposed
modernisation/expansion activity as listed in Schedule-I to the
notification is likely to exceed the existing pollution load or not.
.If it is certified that no increase is likely to occur in the existing
pollution load due to the proposed expansion or modernisation.
the project proponent will not be required to seek environmental
clearance, but a copy of such certificate issued by the SPC8 will
have to be submitted to the Impact Assessment Agency (IAA)
for information. The flAA will however, reserve the right tQ
review such cases in the public interest if material facts justityinq
the need for such review come to light.

2. Availability of Summary Feasibility Report, EIA/EMP
Report etc. to concerned parties or groups

The project proponent will have to submit an executive
summary incorporating in brief the essence of project details
and findings of environmental impact assessment study which
could be made available to concerned parties or environmental
groups on request.

3. Clarification about concerned parties or environmental
groups

The concerned parties or environmental groups will be
the bonafide residents located at or around the project site or

17
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4.

sue of displacement or site of alleged adverse environmental
Impact.

Public Hearing

Public hearings could be called for in case of projects
Involving large displacement or having severe environmental
ramifications

5. Requisite information required for site clearance/project
clearance.

(a) Site Clearance:

Site clearance will be given tor site specific projects as
mentioned in para-2(ii) of the notification. Project proponents
will be required to furnish informatioin according to the
environmental appraisal questionnaires for site clearance. as
may be prescribed by the IAA from time to time. Additional
information whenever required by the IAA will be communicated
immediately to the project proponents who will then be required
to furnish the same within the time frame specified.

(b) Project clearance:

In addition to the application form as mentioned in
Schedule II to the notification I project proponents are required
to furnish the following information for environmental appraisal:

(i) EIA/EMP report (20 copies);

(ii) Risk Analysis report (20 copies): however. such reports
if normally not required for a particular category of project.
project proponents can state so accordingly. but the IAA's
decision in this regard will be final:

(ill) NOC from the State Pollution Control Board:

18
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(Iv) Commitment regarding availability of water and electricity from
the competent authority;

(v) Summary of Project report/feasibility report (one copy);

(vi) Filled in questionnaire (as prescribed by the IAA from time to
time) for environmental appraisal of the project;

(vii) Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced, otherwise a summary plan would be
adequate.

As a Comprehensive EIA report will normally take at least
one year for its preparation, project proponents may furnish
Rapid EIA report to the IAA based on one season data (other
than monsoon), for examination of fhe project. Comprehensive
EtA report may be subrn itted later, if so asked for by the fAA.

The requirement of EIA can-be dispensed with by the IAA,
in case of project which are unlikely tq cause significant impacts
on the environment. In such cases, project proponent will have
to furnish full justification for such exemption, for submission of
EIA. Where such exemption is granted, project proponents
may be asked to furnish such additional information as may be
required.

6. Submission of insufficient or inadequate data

Regarding cases liable to be rejected due to inadequacy
of data. it is clarified that the IAA will make such rejection within
30 days from the date of submission of the proposal. While
rejecting a proposal due to insufficient or inadequate data after
th e fi rst eva Iua tion. the IAA rr.ay aIso stipula te add ition a I
requirement of mtormation/cla-Hlcation for impact assessment
purposes if deemed essential due to the specific nature of
location of the proposed project whose data as prescribed is

19
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not availabie. the IAA can examine the project on the basis of
availab!e data

7. Application Form

(i) In order to remove any hardship to the project proponent
in pr ovidmp any informatior., the project proponent may. where
some information is not available or would cause inordinate
delay, mention this in their application form. The lAA may
consider the project proposal based on the information available.

(ii) Quality and quantity of ground water

If 15 years data on the quantity and quality variation of
ground water is not available with the concerned Department or
Authorities, the project proponent may mention this accordingly
in the application form prescribed in Schedule-II to the.
notification. Further, in case of projects, where ground water is
not to be used, and effluents are not to be discharged on the
land, the requirement of ground water variation data for the
previous 15 years will be dispensed with.

(iii) A project proponent may write the words "Not Applicable"
while filling the application form as mentioned in Schedule-II to
the notification in respect of items which are not relevant for the
purposes of the proposed project.

8. Exemption for projects already initiated
For projects listed in Schedule-l to the notification in

respect of which the required land has been acquired and all
relevant clearances of the State Government including NOC
from the respective State Pollution Control Boards have been
obtained before 27th January, 1994, a project proponent will
not be required to seek environmental clearance from the IAA.
However those units who have not as vet comrnenced orocucuor

< •

will inform the IAA
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- 2 -

50. Air (P & CP) Amend.' Ru Le a (U.'I').
51. Hazardous Waste Amend. Rules.
52. Environment Audit Rules .

• oteJ 'p' and ~C.P' - 'Prevention and Control of Pollution'.

Reterencel The above listing 1s adapted
l"rom:

'Environmental Audit' (An overview) (page 12)
IIY 'h I=t Ill)k J< Q I=t " n v MII n R k R L' ,
M/s.'MEOIA ENVIRO',
t'una.
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5 IndWI FOItS1 Ad I2.. tM. Prot. Amend. Rules
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I 6. Mnes l. MnEla!5. ~.ReglJl AJj :l5 Waler (P t. C?l Jl.mend. Acl I
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: 1Q Ino!JSlres (Dev. A P.t-911) Ad i 37. H.araroous Waste (1.1. &. K) R.uIes I
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I' Kiyel Beams ;.,c. Rull:s

11: AtomiC Er.erlJl' A::.:1 ~0 Walel (P ~ CPl Amend. Ad I
I Ie f..\aJ\U~hlJaFel,n;ol1re-es ~1 hbh:Liab4nylnsuranceACl I
1 (Ke~u,l Act'" Q. F\:;k UaNny Insurance Rules' I
1 17 l~s.eoIO~ Ad. O. Peck LldbiAy Insurance~. P.o~
, 1£' 1J.a.'larash:ra PIE'Vfr.J.Cl1 01 :..:. Coastal Emi:onmenl NOIilicalO:1 I
I WalEI PollU\IOr: A:::. (S, :l1lflronmen:al CleaJance Nolii:=.a.ton
Il~ I,'il!,:! Liie IhO\l'C".ro~ AC. : 1.: Walel (P& CP) Cess Amend. Ad I
I Co 1't':lf. (Ps:::?l Ao I c. :~orrlar)( ~c::lr:.allcn I
12; \'/alel (? (.~P) r.uies ", Publo.:: LLabill\y Insurance
121 Wale. (Pt.~PJ Amend. R0as J,:;'.i!n~. Or:!;.iaflCe
I~ waer (P &CP) Cess Ad t.S. Fut,h:; liabib1y Insurance

{{ Waler(? t.CP) Cess Rule's . Amend. Rukls
Ic. Waler (Pt.CPl AlTl£'OO. A:::J 50 Ai (P 1. CP) Amend. Rules (U. T.) I
I Co AI' (~t.Cp) Ad 5\ kataJdous WaSle Amend. Rules I
1::7 AI' (P t.CP)Ru~ 52 Environment Audit Rules I

~_-------------------J
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